To Abolish the Provision of Retired Officer's/Official's

171: SHRI DHARAM PAL GONDER, MLA: Will the Chief Minister be pleased to
state:-

a. the policy of the Government on the basis of which the retired
officers/officials are being appointed on some posts in the State;
and

b. whether there is any proposal under consideration of the Government

to abolish the said provision?

Sh. Manohar Lal, Chief Minister, Haryana
a. Re-employment is allowed by sub-para 2 of Rule 143 of Haryana Civil
Services (General) Rules, 2016 for a maximum period of two years with the approval of
Council of Ministers. However, for certain classes and categories of officer/official(s) in the
departments involved in maintaining law & Order, Regulatory work, work of Administrative
importance, infrastructure Development and Public Utilities, the re-employment is allowed for
a period of two years, provided the committee constituted vide Notification No. 34/01/2004-

4GS-l, dated 20.06.2018 allows the same.

b. No proposal is under consideration of the Government to abolish the said

provision.
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